[13 March, 2006] RAJYA SABHA

request the hon. Members to extend support to the Budget. Thank
you.

MR. DEPUTY CHAIRMAN: The debate on the Budget (General),
2006-07 is over. Now, let us take up the Appropriation Bills. Mr. Finance
Minister, you move both the Bills.

GOVERNMENT BILLS
The Appropriation Bill, 2006
And
The Appropriation (No.2) Bill, 2006

THE FINANCE MINISTER (SHRI P. CHIDAMBARAM): Sir, | beg to
move:

"That the Bill to authorise payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2005-06, as passed by Lok Sabha, be
taken into consideration."

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause
consideration of the Bill.

Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI P. CHIDAMBARAM: Sir, | beg to move:
"Thats the Bill be returned."
The question was put and the motion was adopted.
THE FINANCE MINISTER (SHRI P. CHIDAMBARAM): Sir, | move:

"That the Bill to provide for authorization of appropriation of moneys
out of the Consolidated Fund of India to meet the amounts spend on
certain services during the financial year ended on the 31 day of
March, 2004, in excess of the amounts granted for
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those services and for that year, as passed by Lok Sabha, be taken
into consideration."

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause
consideration of the Bill.

Clauses 2 and 3 were added to the Bill.
The Schedule was added to the BUI.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI P. CHIDAMBARAM: Sir, | beg to move:
"That the Bill be returned.’
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch till 2.30
p.m.

The House then adjourned for lunch at thirty-five minutes past one of the
clock.

The House re-assembled after lunch at thirty-two minutes past two of the
clock,

MR. DEPUTY CHAIRMAN in the Chair

Discussion on the working of the Ministry of Information and Broadcasting
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